ERIEREIR I EEE
ST ST & faoett

LEGISLATIVE ASSEMBLY SECRETARIAT
NATIONAL CAPITAL TERRITORY OF DELHI

S IECIRERIG R

(EIGHTH LEGISLATIVE ASSEMBLY)

A gfafa =1
JIq Jiaaed

(04 srrEe, 2025 =T I+ )

FIRST REPORT OF
RULES COMMITTEE

(PRESENTED ON 04™ AUGUST, 2025)

e 99T, QAT "At=arey, fQoett-110054
Legislative Assembly, Old Secretariat, Delhi-110054



INDEX

Sl Contents Page
No. No.
1 Composition of the Committee 1
2 Preface 2
3 Report 3
4 Annexure 1 Extract of the Rules of Rules Committee 10

feweh Ry v wRiarerm, g wftarem, Rl 110054

LEGISLATIVE ASSEMBLY SECRETARIAT, OLD SECRETARIAT, DELHI 110054




LEGISLATIVE ASSEMBLY OF NCT OF DELHI
RULES COMMITTEE

Composition of the Rules Committee (2025-2026):

: Shri Vijender Gupta, Hon’ble Speaker Chairperson
2 Shri Mohan Singh Bisht, Hon’ble Deputy Speaker Member
3. Shri Ashok Goel Member
4, Shri Jarnail Singh Member
S. Shri Pravesh Ratn Member
0. Shri Sandeep Sehrawat Member
To Smt. Shikha Roy Member
8. Shri Umang Bajaj Member
9. Shri Virender Singh Kadian Member

Assembly Secretariat:

| Shri Ranjeet Singh Secretary

2. Shri Sadanand Sah Deputy Secretary
3. Shri Ravinder Kumar Section Officer

4. Shri Raghu Nath Section Officer

Special Invitee:
Shri C. Velmurugan Legal Counsel



PREFACE

In its sitting held on the 5th June’ 2025, the members of the Rules
Committee decided to have a relook at the Rules of Procedure & Conduct of

Business in the Legislative Assembly of NCT of Delhi (hereinafter Rules) with
the following objectives:

Review and Amend the Rules of the Delhi Assembly:-

(1) Confirm to the Amendments made to the Government of NCT of Delhi
Act, 1991,

(i) By adopting gender-neutral and simple language

(i)  To incorporate the new Committees, nominated by the Speaker, in the

Rules.

On the directions of the Committee the Secretariat drafted the First
Report for incorporation of the Rules of new Committees in the Rules of

Procedure, which is now to be presented to the House.

The Report regarding review and amendment of the Rules to bring it in
conformity with the GNCTD Act, 1991 and usage of gender neutral and
simple language shall be presented separately.

On behalf of the Committee, I place on record my appreciation to the

Officers of the Assembly Secretariat for their sincere and thorough efforts in
preparing this Report.

The First Report of the Committee was adopted by the Committee in
its sitting held on 31.07.2025. The Committee authorised Shri Mohan
Singh Bisht, Hon’ble Deputy Speaker and in his absence Shri Ashok Goel,
Hon’ble Member of the Committee to present this Report to the House.

Delhi

Date: (.09 2025 m’yy

(Vijender Gupta)
Speaker &
Chairperson Rules Committee



REPORT

In its sitting held on 5% June 2025, the Rules Committee unanimously
agreed that the Rules of the following Committees, which were nominated by
the Speaker and already functioning, should be included in the Rules of
Procedure and Conduct of Business of the Delhi Assembly:

1. Committee on Salary and Other Allowances of the Member

2. Committee on Municipal Corporation of Delhi

3. Committee on Violation of Protocol Norms and Contemptuous

Behaviour of Government Officers with Members

4. Committee on Peace & Harmony

S. Committee on Welfare of Senior Citizens.

6. Committee on Welfare of Transgenders and Persons with Disability.

The Committee, in its sitting held on 31st July 2025 examined the
proposed Rules drafted by the Secretariat in detail. The proposed Rules for
the six Committees as approved by the Rules Committee is as follows:

1. Committee on Salary and Other Allowances of the Members:

Under Section 19 of the Government of the National Capital Territory
of Delhi, Act, 1991 the Members of the Legislative Assembly are entitled to
receive such salaries and allowances, as may from time-to-time be
determined by the Legislative Assembly by law. In order to recommend on
issues of revision of salary, allowances and other related matters, the
Parliament and State Legislatures have a Committee on Salary and
Allowances. In Delhi Assembly also a Committee on Salary and Allowances
has been constituted every year by the Speaker. However, it has been
functioning in an adhoc manner without any terms and conditions or rules.
In order to give this committee a clear mandate and define its functioning, it

is proposed to include the Rules of the Committee in our Rules of Procedure.
The proposed Rules are:

(Z) Committee on Salary, Allowances and Other Facilities to

Members

244 F. Constitution of the Committee

There shall be a Committee on Salary, Allowances and Other Facilities to

Members consisting of not more than nine members nominated by the

Speaker:

Provided that no Minister shall be appointed a member of the Committee,

and if a member of the Committee is appointed a Minister, he shall cease

to be a member of the Committee from the date of such appointment.

244 G. Functions of the Committee

The following shall be the functions of the Committee -
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: to review the Salary and other Allowances of the Members and
recommend for its revision, if necessary.

2 to review the facilities available to the Members and recommend
for its revision, if necessary.

3. to examine such other matters as are specifically referred to it by

the House or the Speaker and make such recommendations as it may
deem fit.

2. Committee on Municipal Corporation of Delhi:

In its sitting held on 10t June 2016, the House constituted a
Committee on Municipal Corporations in Delhi to deal with issues relating to
the three erstwhile Municipal Corporations viz. SDMC, EDMC and NDMC
which were later merged as one single corporation. Thereafter the Speaker
re-constituted the Committee every year. In its sitting held on 5t June
2025, the Rules Committee decided to frame the Rules for the said
Committee and incorporate it in the Rules of Procedure.

The proposed Rules are:

(ZA) Committee on Municipal Corporation of Delhi
244 H. Constitution of the Committee
There shall be a Committee on Municipal Corporation of Delhi consisting
of not more than nine members nominated by the Speaker:
Provided that no Minister shall be appointed a member of the Committee,
and if a member of the Committee is appointed a Minister, he shall cease
to be a member of the Committee from the date of such appointment.
244 I Functions of the Committee
The following shall be the functions of the Committee -
1, tb report what economies, improvements in organization,
efficiency or reforms may be effected in the functioning of the Municipal
Corporation of Delhi.
2. to report what steps needs to be taken to ensure efficient delivery
of services provided by the Municipal Corporation of Delhi to the citizens
of Delhi.
3. to consider and report on the audit reports and accounts of the
Municipal Corporation of Delhi as may be selected by the Committee;



4. to examine and report, in the context of autonomy, whether
affairs of the Municipal Corporation of Delhi are being managed in
accordance with the provisions of law;

5. to examine and report, whether the funds sanctioned to the
Municipal Corporation of Delhi are utilized optimally; and

6. to examine and report on any other aspect of the working of the

Municipal Corporation of Delhi, as may be referred to it by the House or
the Speaker.

3. Committee on Violation of Protocol Norms and Contemptuous
Behaviour of Government Officers with Members:

The Committee was first elected by the House in its sitting held on
02.04.2018 during the VI Assembly. Thereafter, it was re-constituted by the
Speaker every year. The Committee has been constituted on the lines of a
similar Committee in the Lok Sabha, which was constituted by the Lok
Sabha Speaker on 15t% September 2014. The Committee recommends that
the Rules for this Committee should be incorporated in the Rules of the
Delhi Assembly. The proposed Rules are:

(ZB) Committee on Violation of Protocol Norms and Contemptuous

Behaviour of Government Officers with Members
244 J. Constitution of the Committee

There shall be a Committee on violation of Protocol Norms and
Contemptuous Behaviour by Government Officers with MLAs consisting
of not more than nine Members nominated by the Speaker:

Provided that no Minister shall be appointed a member of the Committee,
and if a member of the Committee is appointed a Minister, he shall cease

to be a member of the Committee from the date of such appointment.
244 K. Functions of the Committee

The following shall be the functions of the Committee -
(1) to examine every complaint referred to it by the Speaker relating to —

(i) violation of protocol norms laid down from time to time regarding

official dealings with Members;

(it) violation of instructions or guidelines issued by the Government
regarding official dealings between Administration and
Members; and

(it) discourteous behaviour by Government servants with a Member
during official dealings.



(2) make such recommendations, as it may deem fit.

244 L. Procedure for examination of complaints -

The procedure which shall be followed by the Committee for examining
complaints referred to it shall be, so far as may be, the same as the

procedure for inquiry, determination and report by the Committee of
Privileges.

4. Committee on Peace and Harmony:

The Speaker constituted the Committee on Peace and Harmony on
02rd March 2020 and thereafter it was reconstituted every year. In its sitting
held on 5% June 2025, the Rules Committee decided to frame the Rules for
the said Committee and incorporate in the Rules of Procedure. The
constitution and powers of the Committee to summon witnesses, was
challenged in the Hon’ble Supreme Court in the matter “Ajit Mohan & Ors.
V. Legislative Assembly, National Capital Territory of Delhi & Ors {popularly
known as the Facebook matter WP (C) 1088 of 2020)". The Hon’ble Supreme
Court dismissed the petition and upheld the Assembly’s right to proceed on
grounds of breach of privilege and its power to compel attendance of
Members and Non-Members. However, it struck down the following from the
Terms of Reference of the Committee on the grounds that it was beyond the
legislative competence of the Delhi Assembly: “4 (vii) to recommend action
against such persons against whom incriminating evidence is found or prima
facie case is made out for incitement of violence.”

Keeping in view the decision of the Hon’ble Supreme Court, the

proposed Rules of the Committee on Peace and Harmony is proposed as
follows:

(2C) Committee on Peace and Harmony

244 M. Constitution of the Committee
There shall be a Committee on Peace and Harmony consisting of not
more than nine members nominated by the Speaker:
Provided that no Minister shall be appointed a member of the Committee,
and if a member of the Committee is appointed a Minister, he shall cease
to be a member of the Committee from the date of such appointment.
244 N. Functions of the Committee
The following shall be the functions of the Committee -

1.  to consider the petitions, complaints or reports from the members

of the public, social organisations, Journalists etc. on the situations

prevailing in a particular area/ areas which have the potential to
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disturb communal peace and harmony or where communal riots have
occurred and to examine in detail and identify the factors responsible
for it.

2. to recommend suitable measures to defuse the situation and
restore harmony among religious communities, linguistic communities
or social groups.

3. to recognise, reward and felicitate individuals who played a role
in the protection of fellow citizens during acts of communal violence, or
undertook any activity that led to the restoration of peace in the state
4. to recognise, reward and felicitate individuals whose information
resulted in the registration of First Information Reports (FIRs) in
relation to the crimes committed during the communal riots

S.  to undertake scientific study of the religious, linguistic and social
composition of the population of NCR Delhi, with a view to identifying
and strengthening the factors which unite the people despite the
diversity in terms of their social, religious, economic and cultural
tradition

6. to recommend measures to be undertaken by the government
towards establishing communal harmony and peace in the state

7. to examine such other matters as are specifically referred to it by
the House or the Speaker.

S. Committee on Welfare of Senior Citizens:

The Committee on Welfare of Senior Citizens was constituted on Q2rd
June’ 2025. In its sitting held on 5% June 2025, the Rules Committee
agreed that the Rules of the said Committee should be incorporated in the
Rules of Procedure. The proposed Rules are as follows:

(ZD) Committee on the Welfare of Senior Citizens
244 0. Constitution of the Committee -
There shall be a Committee on the Welfare of Senior Citizens, consisting
of not more than nine members, to be nominated by the Speaker:
Provided that a Minister shall not be nominated as a member of the

Committee and that if a member after his nomination to the Committee is



appointed a Minister, he shall cease to be a member of the Committee

from the date of such appointment.
244 P. Functions of the Committee

The following shall be the functions of the Committee -

1.

to review the progress and implementation of the welfare
programmes and other ameliorative measures for Senior Citizens
and report to the House as to the measures that should be taken
by the Government in respect of matters within their purview,
to examine and report on the complaints and representations
regarding-
(i) the implementation and execution of various schemes of the
Government for Senior Citizens;
(ii) the functioning of private and government institutions and
Departments dealing with the matters of Senior Citizens.
to ensure that the funds allotted by the Government for Senior
Citizens are properly utilised for the purpose for which it was

intended.

to suggest remedial measures for any or all of the above mentioned

matters.

to examine such other matters as are specifically referred to it by
the House or the Speaker.

6. Committee on Welfare of Transgenders and Persons with Disability:

‘The Committee on Welfare of Transgenders and Persons with
Disability’ was constituted on 02nd June’ 2025. In its sitting held on 5t June

2025, the Rules Committee agreed that the Rules of the said Committee

should be incorporated in the Rules of Procedure. The proposed Rules are as

follows:

(ZE) Committee on Welfare of Transgenders and Persons with

Disability

244 Q. Constitution of the Committee
There shall be a Committee on the Welfare of Transgenders and

Persons with Disability, consisting of not more than nine members, to

be nominated by the Speaker:
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Provided that a Minister shall not be nominated as a member of the
Committee and that if a member after his nomination to the
Committee is appointed a Minister, he shall cease to be a member of
the Committee from the date of such appointment.

244 R. Functions of the Committee:

The following shall be the functions of the Committee -

1. to review the progress and implementation of the welfare
programmes and other ameliorative measures for Transgenders
and Persons with Disability and report to the House as to the
measures that should be taken by the Government in respect of
matters within their purview.

2. to examine, the complaints and representations regarding, -

(i) the implementation and execution of various schemes of the
Government for Transgenders and Persons with Disability;
(ii)the functioning of private and government institutions and

Departments dealing with the matters of Transgenders and
Persons with Disability.

3. to ensure that the funds allotted by the Government for
Transgenders and Persons with Disability are properly utilised
for the purpose for which it was intended.

4. to suggest remedial measures for any or all of the above

mentioned matters.

5. to examine such other matters as are specifically referred to it by
the House or the Speaker.

Recommendation: The Rules Committee recommends that the proposed
Rules of the above mentioned six Committees, as approved by the Rules
Committee be incorporated in the Rules of Procedure and Conduct of

Business of the Delhi Assembly.

Delhi Vijender Gupta
———— B Speaker &
OV el ey Chairperson Rules Committee



Annexure-1

Extract of the Rules of Rules Committee:

214. Constitution of the Committee

The Rules Committee shall consist of not more than nine

members including the Speaker and the Deputy Speaker. Rest of
the members shall be nominated by the Speaker.

215. Functions of the Committee

There shall be a Committee on Rules to consider matters of
procedure and conduct of business in the House and to

recommend any amendments or additions to these rules that may
be deemed necessary.

216. Notice of amendments in Rules

Any member may give notice of amendment to any of these Rules,
but such a notice shall be accompanied with the Statement of
Objects and Reasons for the amendment. On receipt of such a
notice, the Speaker shall refer the same, if it is not out of order, to
the Committee for consideration.

217. Chairman of the Committee

The Speaker shall be the ex officio Chairman of the Committee. If
the Speaker for any reason is unable to act as Chairman of the
Committee, the Deputy Speaker shall be the Chairman for that
sitting. If both are unable to preside for any reason, the Speaker
shall nominate a Chairman for that sitting from amongst the
members of the Committee.

218. Procedure for the amendment of the Rules

(1) The recommendations of the Committee shall be laid on
the

Table and any member may, within a period of three days
beginning with the day when it is so laid on the Table,
give notice of an amendment including a motion to refer all
or any of the recommendations of the Committee for the
reconsideration of the Committee together with the objects
and reasons for such amendment.

(2) If no notice of amendment to the recommendations
of the Committee is given within the period mentioned in
Sub-Rule (1), the recommendations of the Committee shall
be deemed to have been approved by the House on the

expiry of the said period and shall be incorporated in
the Rules.

(3)If notice of any amendment is received within the
period prescribed in Sub-Rule (1), the Speaker shall
refer such amendments, which are admissible to the
Committee and the Committee may, after considering such

10



amendments, make such changes in its recommendations
as it deems fit.

(4) The final report of the Committee after
considering the amendments mentioned in Sub-Rule (3)
shall be laid on the Table. Thereafter, on the House
agreeing to the report on a motion made by a member of
the Committee, the amendments to the rules as approved
by the House shall be incorporated in the rules.
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